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(vii) Memorandum of Understanding between the Gas 
Authority of India Limited and the Ministry of 
Petroleum and Natural Gas for the year 1997-98.

[Placed in Library. See No. L.T. 1881/97]

(viii) Memorandum of Understanding between the In
dian Oil Corporation Limited and the Ministry of 
Petroleum and Natural Gas for the year 1997-98.

[Placed in Library. See No. L T. 1882/97]

(ix) Memorandum of Understanding between the IBP 
Company Limited and the Ministry of Petroleum 
and Natural Gas for the year 1997-98.

[Placed in Library. See No. L.T. 1883/97]
(4) A copy of the production Sharing Contract (Hindi and 

English versions) between the Government of India and 
the Oil and Natural Gas Corporation Limited and the 
Vaalco Energy, INC Hindustan Oil Exploration Com
pany Limited, Tata Petrodyne Limited with respect to 
contract area identified as Block CY-OS/2.

[Placed in Library. See No. L.T. 1884/97]
(5) A copy of the production Sharing Contract (Hindi and 

English versions) between the Government of India and 
the Oil and Natural Gas Corporation Limited and the 
Vaalco Energy, INC. Tata Petrodyne Limited, Hindustan 
Oil Exploration Company Limited with respect to con
tract area identified as Block CB-OS/1.

[Placed in Library. See No. L.T. 1885/97]

(6) A copy of the production Sharing Contract (Hindi and 
English versions) between the Government of India and 
the Oil and Natural Gas Corporation Limited and the 
Essar Oil Limited with respect to contract area identified 
as Block BB-OS/5

[Placed in Library. See No. L.T. 1886/97]
(7) A copy of the production Sharing Contract (Hindi and 

English versions) between the Government of India and 
the Oil India Limited and the Essar Oil Limited 
with respect to contract area identified as Block 
RJ-ON-90/4.

[Placed in Library See No. L.T. 1887/97]

Annual Report and Review by the Government of the 
working of the National Building Construction 

Corporation Ltd., New Delhi

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. U. VENKATESWARLU): I beg to lay on the 
Table :

(1) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956 :

(i) Review by the Government of the working of the

National Buildings Construction Corportion Lim
ited, New Delhi, for the year 1995-96.

(ii) Annual Report of the National Buildings Construc
tion Corporation Limited, New Delhi, for the year
1995-96 alongwith Audited Accounts and com
ments of the Comptroller and Auditor General 
thereon.

(2) Statement (Hindi and English versions) showing rea
sons for delay in laying the papers mentioned at (1) 
above.

[Placed in Library. See No. L.T. 1888/97]
(3) A copy of the Memorandum of Understanding (Hindi 

and English versions) between the Housing and Urban 
Development Corporation Limited and the Department 
of Urban Employment and Poverty Alleviation, Ministry 
of Urban Affairs and Employment for the year 1996-97.

[Placed in Library. See No. L.T. 1889/97]

L.I.C. of India Rules, 1997

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.P. VEERENDRA KUMAR): I beg to lay 
on the Table :

(1) A copy of the Life Insurance Corporation of India 
(Payment of Gratuity to the Chairman and Managing 
Directors) Rules, 1997 (Hindi and English versions) 
published in Notification No. G.S.R. 77(E) in Gazette of 
India dated the 14th February, 1997, under sub-section
(3) of section 48 of the Life Insurance Corporation Act 
1956.

[Placed in Library. See No. L.T. 1890/97]
(2) A copy each of the following Notifications (Hindi and 

English versions) under sub-section (5) of Section 17A 
of the General Insurance Business (Nationalisation) 
Act, 1972

(i) The General Insurance (Rationalisation of Pay 
Scales and other Conditions of Service of Offic
ers) (Amendment) Scheme, 1997 published in 
Notificaton No. S O. 108(E) in Gazette of India 
dated the 14th February, 1997.

(I) The General Insurance (Rationalisation of Pay 
Scales and other Conditions of Service of Devel
opment Staff) (Amendment) Scheme, 1997 pub
lished in Notification No. S.O. 145(E) in Gazette 
of India dated the 25th February, 1997.

[Placed in Library. See No. L.T. 1891/97]
(3) A copy of the Service Tax (Amendment) Rules, 1997 

(Hindi and English versions) published in Notification 
No. G S R 229(E) in Gazette of India dated the 25th 
April, 1997 together with an explanatory memorandum, 
under sub-section (4) of section 94 of the Finance Act 
1994

[Placed in Library. See No. L.T. 1892/97]
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(4) A copy of the Income-tax (Fifth Amendment) Rules, 
1997 (Hindi and English versions) published in Notifica
tion No. S.O. 224(E) in Gazette of India dated the 19th 
March, 1997 under section 296 of the Income-tax Act, 
1961.

[Placed in Library. See No. L.T. 1893/97]

12.05 hrs.

COMMITTEE ON PRIVATE MEMBERS1 BILLS 
AND RESOLUTIONS

Eighth Report

[English]

PROF. PREM SINGH CHANDUMAJRA (Patiala) : Sir 
I beg to present the Eighth Report (Hindi and English 
versions) of the Committee on Private Members’ Bills and 
Resolutions.

12.05^ hrs.

COMMITTEE ON GOVERNMENT ASSURANCES 

Second and Third Reports

[English]

SHRI E. AHAMED (Manjeri) : Sir, I beg to present the 
following Reports (Hindi and English versions) of the Com
mittee on Government Assurances :

(1) Second Report on requests for dropping of certain 
assurances.

(2) Third Report on the implementation of the assur
ance in respect of Purulia Arms Dropping.

12.06 hrs.

MOTION RE : QUESTION OF PRIVILEGE

SHRI NITISH KUMAR : Mr. Chairman, Sir, only yester
day I have given notice about breach of privilege. I also met 
the hon. Speaker in this regard. He allowed me to raise it 
today. The matter is that it was published in the Lok Sabha 
Bulletin Part-ll, No.-1128, Dt.-1st May that -
[English]

NNo. 1128 Arrest and Release of Shri Nitish Kumar

The following communication dated the 30th April, 
1997, addressed to the Speaker, Lok Sabha by the Magis
trate, Patna, Bihar was received on the 1st May, 1997 :

Shri Nitish Kumar, Member of Lok Sabha was arrested 
on the 28th April, 1997 under Section 151 of the Cr. P.C. by 
the Zonal Officer and Sub-Divisional Magistrate, Patna, 
Bihar for apprehension of breach of peace.

He was released on Personal Bond, the same day."
[Translation]

This is the Bulletin. Mr. Chairman, Sir, my notice of 
breach of privilege is on two points.
[English]

This is regarding intimation to Speaker regarding arrest, 
detention etc. and release of Member, Rule 229 states 
clearly and I quote :

"When a member is arrested on a criminal charge 
or for a criminal offence or is sentenced to impris
onment by a court or is detained under an execu
tive order, the committing judge, magistrate or 
executive authority, as the case may be shall 
immediately intimate such fact to the Speaker 
indicating the reasons for the arrest, detneion or 
conviction, as the case may be, as also the place 
of detention or imprisonment of the member in the 
appropriate form set out in the Third Schedule."

[ Translation]

The term “shall immediately intimate" means the intima
tion of such facts within 24 hours or the same day itself. It 
does not mean that intimation should reach after three days. 
He himself said that I was arrested on 28th April and the 
intimation thereof was sent by the District Magistrate on 30 
April which was received here on 1st May i.e. after three 
days of his arrest. Contray to this, it should have reached 
within one, two or three hours. Bihar is a part of the country 
and it is not out of India. Then why was not this intimation 
sent immediately ? This is a matter of breach of privilege 
.....(Interruptions)

My second point pertains to a false information.
[English]

It says, 'He was released on Personal Bond, the same
day.
[Translation]

I did not execute any Personal Bond and nothing like 
Personal Bond was required. Nobody else on my behalf can 
give Personal Bond. I also did not execute any Personal 
Bond.

The fact of the matter is that when C.B.I decided to 
chargeshent the people involved in fodder scam, we also 
decided to take out a procession. On April, 28th we were 
marching in a procession on the streets of Patna where we 
were arrested at Dak Bunglow Crossing. When we enquired 
on what charges we were being arrested, we were merely 
told that we were being taken under arrest. After the arrest,
at a distance of two furlong, we.....(Interruptions) I am
finishing within one minute. We were lodged in the Kotwali 
at a distance of only two furlong from the site of the arrest. 
When we enquired about the reasons for our detention in the 
Kotwali, the police official present there come before us with 
folded hands and said that It was a matter of his livelihood. 
The District Magistrate had ordered him to detain us for half- 
an-hour more. We realised that since he was a junior officer 
and incase we would go out from there, he may lose his job 
and, hence, we remained there. After half-an-hour he told us 
that now we were released and we can go back to our


